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1. Ridendre Hharms
tfo Sh. Bhagwan Singh
Rio RZ-B, 11/&, Mahawvir Enolave-l,
Gell No. 8, <urﬁw9;r Road,
Mew Qelhi-11004%,
Emplaved as oasual labhour under
ﬂﬁ¢3€tanf Enginser, CPWO, Sub~0Oivision-iy,
] at OPWD Office, Amrlt Kuni, DME Colony,

Hard Nﬁgnr5
e Dlhil-1100648,

2. Ralkesh Singh

/0 &h., Ram Chandra Singh
me Quar#*“ Nn‘!>1 8l }
Amrit Kurd, DMS
NG'&' Delhd wl 1 (H.l a%,
Emplaved as casual labour under
dzsistant Enginasr,
CRWD, Spb-Division-IV, Division XI at CPrD 0ffice,
Amrit Kund, 0OMS Pmlonu‘ larl Nagar,
New Delhl-110064,

o)ﬂn“ Hari Magar,

W

. Vinod Kumarr

/0 Shri Brahma Nand Rai,

Rio Quarter NMo.184,

Amrit Kund, DME Colony, Harl Nagar,
| . New Q21lhi-11004%
Emplaoved as oasual labhour under
Ldssistant Enginsser, CPWD, Sub-0ivision-iv,
Mvision XI at CPWD OFffice, Amrit Kuni, DME Colony,
Hari Nagar,
g Mew Delhi-110084. e Anplion
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¥ (8y Advacate: Sh. R.K.Shuka proxy For
Eh. &.N.Shukla)

Vorsiw,

1. Wvion of Indiz,
Miristry of Urhan affalrs,
Nirman Bhawar,
Netw Dalhi-1710017.

7. The irector General of Works,
CPWn, Nirman Rhﬁuﬁ
M Daizg«l!ﬂ”

. The Executive Enginser Electriocal,
Divisiaon No.11ﬁ
CRRD, Pusa,
Mera z)alh]“' ERATL R
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By Sh, Kuldin Singh, Member ()
This 1s a doint & Filed by three anplicants olaisiog
That  they  have heen working from June 1988, April 1992 and

January  198% resspectively  on different dates as  o@sssl

lzhourers  as Wireman and Pump Qnerators.

alaim  that they have not heen given

aceordance with  the Govi, instructions so they
gither they should be regularised or they should bhe  givern

temparrary status in secordance with law,

z, Anplicants  Turther olaim that according to the OM  datedd
1210083 the applicants are entitled For bheing regularised as

casual emplovees in Group 0. It is further olaimed that the
Government  has  also framed a scheme For arant  of temparary

status te casusal workere and for regularising them. Thes

ie know we "Casual Lahourers (Grant of Te IO AT Y

Status & Regularisation) Schems of Gavi., of India, 1993™

whiah  enidoins that temporary
the ocasual laboursers who sre in smolovment on the date of

at least one vear which means that they

for. @& period of at least 240 dave or 208 dave in

offices ohserving 5 davs week.

3. In acoordance wWith the Scheme

ha  conferred at

st with temoors Tare ther
shata el thoat the work whie + F: 19 _— y i
et Nt the woi shich the soplicants are performing is

3t1ll  availahle with the

el

ea  With  temporary  status or regular
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spondents are conte reting the 0A.  Resnondente in their

that the applicants were warking as

1988, 1992 and January 1999, Rather 1t is

at no stage they were emnloved

Further reznondents  auhmirt they thev have

through agre

ore for getting

=

no ralation Wity

the nresent applicants.  Menos there 18 no ouestion for agrant

of temnorary  status and regularisation. SO0 in wiew of thie

ghanpd  taksen by the

s this Court vide order ttated

30.4.2007  on MA-1908/2001 directed the reEspondent

[ s

addi tional  affidavit to bring on record a specifioc averment

,-m-

regarding engagement of the apnlicant together with supporting

M. Inacompliance with this arder the respondents  Filed an

additional renly and has also nlaced on record the

oondi ticonsa of  contracat  for  CPWD workers which i< =

In 2001 and then after placing on recs o

tender for providing servioce For maintence

of  water supnly eto., This notice inviting tenders showes th

date  of opening of tenders was &.7. 700 meaning  thershy
that the contrac Ly AF any, for maintenance cwWan  entered  anc
that  wes entersd afrer Julv 2000, There is another document

7

which also shows that contract with M/s. Gogis  Bros, WA

esntered which waes aceented by President of India on 26.7.2001.

W to show that there

LoAany ooantrant

Y892/9% when annlicante ) & 2 were




lTearned counsel far

engagad by

them he vear 1988 fo 1992 hut the applicant has placed on

Leg }

bt
jow
~f

record wvarious extracts of Enguiry Offlce Msessag

w

Log Rook  of  Pump whers applolant

during the vear 199% that iz

aa far applicants 1 & 2 are ooneerned, the record

sstahlishes that on the crucial date they were in  saplovmeni

resnondents and ane of them was working

Similarly  Applicant 2, who was

must  have also comnlsted 240 davs a

of Applicant 3 1s different since he was

angaged For the First time in the tadly

2ar 198% 2o he aannot he
agiven henaeflt

Q, Sincse it

- & 2 were working on ths datse when

this  0A  oan he partly  a2)llowed

[ » o ol e o Py v
they had comnleted 240 davs as ner temparary

unon them in agccordance with the

aan he granted to Apnlicant 8. oA s

A i

Ao
{ KUADIP SINGH )

Mombher 4§01}

disnosed of accordingly.
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